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(c) whether the price rise bas been 
made with the consent of Government; 
and 

(d) if so. the justification therefor 
and the steps Government propose to 
take against the soap manufacturers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETItOLEUM AND 
CHEMICALS (SHRIDALBIRSINGH): 
(a) to (d).The increase in prices of 
toilet and wasltinJt soaps have been 
allowed bJ[ the Government with effect 
trom 20th July 1973 due to rise in 
prices of both indi~ous oils and im-
POrted tatty materials required for the 
production of soap. The increases are 
as follows:-

i) Laundry Soap (Bar per kg.) 42.Psise 
iI) L~undr  Soap (Clike of 150 

gms.) 6 Psise. 

iii) Carbolic Soap (Cake of ISO 

gpls. ) 9 Paise. 

iv) Popular Toilet Soap. (Cake 
of 1<» gInS.) II Paise. 

" CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPOIITED DESTRUCTION 01' WHEAT SEEDS 

WORTH ONE CRORIC OF RUPEEs BY THE 

NATIONAL SEEDS CORPORATION 

DR. RANEN SEN (Barasat): Sir. 
"I call the attention of the Minister 
of Agriculture to the following 
matter of urgent public importance 
and I request that he may make a 
,statement thereon:-

"The reported destruction of 
wheat seeds worth one crore '1f 
rupees by the National Seeds Cor-
poration." 

THE MINISTER OF AGRICUL-
'TURE (SHRI F. A. AHMED): The 
reported news item regarding the 
statement made by the Chairman. 
National Seeds Corporation, about 
the dedruction of wheat seeds worth 
about Rs. one crore by the Corpora-
'tion, has come to the notice of the 
Government of India. 

The fact has been ascertained from 
the ChainnaJil of ;the N ati!lll8l Seeds 
oq onti~ 1I1hiU ~  ques-
.tions put to him by ~n e ts 

at Bhopal, he had only stated that 
during the course of the last few 
years, the Corporation had to con-
demn seeds of hybrid millets and 
other crops valued at Rs. one crore. 
since the viability and germination 
capacity of these seeds had gone to 
a level lower than the standards 
adopted by the Corporation. This 
slatement has obviously been mis-
understood to mean destruction of 
wheat seeds worth Rs. one crore. 

The National Seeds Corporation 
normallN. d~~. _tret; condemned 
seeds of food crops. The N.S.C 
does not sell any sub-slandard seeds 
for use as seed. Seeds, which fal! 
berow the mmunum germination 
s~d. are condemned and dis-
posed of, for use other thao seed. 

The National Seeds Corporation 
was eslablished as the principal 
agency for promoting the develop-
ment of a sound seed industry in the 
country and as such, it has been 
playing a leading role in making 
foundation seed available for raising 
certified seeds. As the principal 
foundation seed agency, the Corpo-
ration had in previous years, been 
producing foundation seeds with re-
ference to the largets fixed under the 
High-yidlding Varieties Programme' 
in the Fourth Five Year Plan. Suffi-
cient quantities of seeds were pro-

:1 in the years 1966-67 to 1968-flf; 
for meeting t11e foundation seed 
,1Uirements of hybrid crops under 

the' High-yielding Varieties Pro-
gramme. To the extent, therefore. 
there was a shortfall in achieving 
the tflrgcis under the High-yielding 
Varieties Progmmme, the National 
Seeds Corporation was left with 
surplus stocks of foundation seeds. 
Since seeds are subject to the phe-
nomenon of ageing, seeds had to be 
condemned over the last few years, 
as they progressively fell belOW the 
minitpum standards. Thus, over the 
last few years, seeds worth about 
as. QlBe erOl'e have bedn cond~~d 
and disposed of • 
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The National Seeds Corporation has 
since revised its method of assessing 
market demand for the varIOUS 
varieties of seeds, to obviate such 
heavy losses. Among other things, it 
now insists on a firm indent a year 
in advance from State Governments 
and other Seed Production AgenCIes 
and takes up production programmes 
accordingly. 

DR. RANEN SEN: Whtln the 
country is in need of adequate 
amount of good seeds and improved 
<.,ecQS, from the ~ and from 
the newspaper reporLS, it is quite 
evident that the Seeds Corporation 
(which was established in the year 
1966) has not played its role properly. 
In the statement made by the Minir 
ter there is an anomalous position 
taken by the Minister himself. lIe 
said "The Corporation had to con-
demn seeds of hybrid millets and 
.other crops valued at Rs. one crore. 
"In the next sentence he says: "The 
statement has obviously been mis-
understood to mean destruction ot 
wheat." It is not clear and what T 
would like to know is, what he 
means by condemnation and destruc-
tion. By condttmnation does he mean 
that they were kept in godowns and 
warehouses but were not destroyed? 
So this is a ver.'oT n1ri~uine: puint 

which arises out 'Of thia statement 
which he has given. 

In the second page last sentence 
he has said, 'Over the last few years 
seeds worth about Rs. one crore have 
been condemned and disposed of'. 
What is the meaning of the words 
'disposed of'? So this statement is 
a little anoma lOllS. In the statement 
itself it is said it is not sold. They 
were sub-standard. The second 
point that I want to know is this. 
Is it not a fact that only 10 per cent 
of wheat seeds produced last year 
were to be treated which would have 
saved them from destruction? There 
is definite evidence of sabotage done 
inside warehouses or in the treat-
ment plants or whatever it is, which 
resulted in destruction or which re-
sultec1 in condemnation of this thing. 

~·.lirdl  is It not a fact that there 
is a lot of dissatisfaction among the 
employees? Serious charges have 
been levelltti to the effect that there 
have been favouritism, not proper 
promotion not proper selection-
grades, etc. etc. Is it 'II fact or not 
that two years back employees made 
a representation to the Ministry and. 
the Minister more or less agreed 
with the suggestion of the employees: 
stated in thtl memorandum? in, 
spite of that, even after 2 years,. 
the employees' memorandum has not; 
been replied to. The Minister made 
an assunmce saying that a Com-
mittee will be set up headed by a 
Member of Parliament. But that 
assurance has not been fulfilled and 
that Committee has not yet been set. 
up. 

The last point that I would like to· 
know from the hon. Minister is this. 
I have got ht"e with me the 9th 
Annual Report and the Statement 
of Accounts f'Or 1971-72. The Chair-
man's address here looks a little 
funny. He says: 

"The emphasis has been placed 
rightly so on the active employ-
ment of private sector in certifica-
tion of seeds production. It would, 
however. be dangerous to com-
pletely eliminate the public sector' 
from this role." 

I was under the impression that 
the weight ot the public sector will 
be more on gradual elimination of 
the privae secor in he other field. 
Here, it seems that the ChairlllQn 
suffers from the fact that he allows 
the public sector to continue as a 
decoration. In the Annual Report I 
have with me, page 11, the last 
sentence reads:-

"Unfortunately, however, it has 
been noticed that like the enforce-
ment of the Seed Act, the certifica-
tion work also has become an addi-
tional duty for most of the 
partment's hierachy in the State 
Governments. Tbir is proving a 
Governments. This Is proving a 
drag on the ~ ent of 811ed_ 
programme." 
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Here also it looks a little fruny that 
even after six or seven years from 
the existence of the Act, the Chair-
man is in a dilemma as to find out 
who is responsible for this certifica-, 
tion and development of quality 
seeds. Lastly, I want to put one 
more point. I think the whole matter 
has to be properly gone into. The 
statement made by him would not 
satisfy the"House. As I have pointed 
out earlier, there are contradictions 
in the statement. In regard to the 
employees' demands, and in regard to 
the functions of the Seeds Corpora-
tion and development of seeds, the 
demand is that a proper enquiry 
committee shc>uld be set up. May I 
know whether the Government is 
prepared to go into this question? 

SHRI F. A. AHMED: So far as 
the statement of the Chainnan Is 
concerned, that is with regard to the 
writing off or destroying the seeds 
worth one crore of rupees. The hon. 
Member actually rn;s(!d matters which 
are not relevant to the statement 
'.'!hieh has been asked for from me. I 

would like to refer to his two state-
ments-'One is about what is meant 
by condemnation of seeds Or what is 
meant by destruction or disposal of 
seeds. May I say that so far as con-
demnation is concerned, it only 
means that the seed falls below the 
Corporation's standards of ennin~

tion. They should not be sold as 
seeds. So far as destrudion is con-
cerned, these ~eeds are not destroyed 
but they are disposed of as poultry 
or cattle feed and not for consump-
tion purposes. 

As regards the other question, 
namely, the grivances of employees 
may infonn him that a Committee 
under the Chairmanship of Shri 
GadgU, .P~ has been set up. It 
has met a number ot times. He has 
been asked to submit its report by the 
end ot September, 19'13. When it is 
available, we shall take neceasary 
action in the matter. 

So far as the rclevant question is 
concerned, namely whether seeds 
worth Re. 1 rrores of wheat have 
been destroyed or disposed of or 
have been written off. I may inform 
him that so far as the figures a ail~ 

able with us are concerned, from 
1963 when this corporation started 
till 1972, only seeds worth Rs. 51,000 
of wheat were written off. This 
figure of Rs. 1 crore relate to seeds 
with regard to hybrid jowar, bajra, 
maize and jute and all other varieties 
and SO on, and it does not concern 
wheat as has been stated in the press; 
report. , :1 

DR. RANEN SEN: I had also 
raised the question of duplication of 
work as between the Seeds Corpora-
tion and the State Government. How 
are Government going to solve this 
problem? I read out from the report 
earlier. 

MR. SPEAKER: The agencies 
other than the Seeds Corporation 
have been mentioned in the statement 
already. I think the hon. Minister 
did refer to them in his statement. 
But if he wants to -explain it, he 
may do so. 

SHRI F. A. AHMED: I think the 
han, Member is aware that according 
to the Act, the State Government 
are the certifying agencies. So far 
as the Seeds Corporation is concerned, 
it mainly concerns itself with pro-
ducing foundation seeds and also 
producing some certified seeds. So 
fur as the State Government '3.re 
concerned, they take up production 
of certified seeds and they are also 
certifying agencies. Thenl is no dup-
lication of work, and the Seeds 
Corporation is doing very useful 
work. 

SHRI VASANT SATHE (AkoIa): 
This case Brings out a glaring 
example of how' a bureaucracy-
dominated corporation works. The 
report is a public document, and if' 
you see the report, you will find 
that the turnover of the corporation 
during the year rose to Rs. 529.2't 
lakhs .... 
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MR. SPEAKER: It is not a 
general discussion on the report. 
The matter is very specific, namely, 
disposal of the seed. 

SHRI VASANT SATHE: I am 
, quoting precisely from that part of 
the report which deals with destruc-
tion of the seed. The report says: 

"During the year, the corporation 
has written off stocks of the gross 
value of Rs. 70.37 lakhs, including 
foundatioD 1I!il€d, of hybrid of the 
value of Rs. 59.88 lakhs produced 
during 1966-67 and 1967-68." 

This is the report for 1971-72, and 
'so, they are writing off now the 
stock of 1966-67 and 1967-68. Then, 
, it says: 

" .... which was made in the ac-
counts for the year 19:J:1l-71" at the 
residual value or Rs. 12,9 lakhs .. ". 

Now, see the travesty of the whole 
thing.... '  ,  • 

MR. SPEAKER: I am trying to 
eontent to connect it with the caB-
, attention. 

SHRI VASANT SATHE: You will 
'. do that immediately. 
It further says: 

'''the net profit would thus have 
: !R'40unted to Rs. 56.25 lakhs on cur-
)"ent account, but for write-off of 
accumulated stock of foundation-
seed of hybrid valued· at Rs. 55.34 
lakhs. The matter of subsidising 
this loss is stilI under consideration 
of the Government." 

This shows that Rs. 1 crore of seeds' 
which were destroyed related to the 
stock aecumulated ,from 1966 on-
wards. It was shown in the balance-
-neet only to inflate the balance-
«heet and shOw that they were still 
in profit. D<5esthe bon. Minister not 
.tt.hink that this method fIJI a ~u1a

(C.A.) 

ing stocks of even condemned seeds, 
when he knows that a particular seed 
which has lost its germination value 
is of no use, is not fair? 

J beg to differ with the Minister 
when he says that this is disposed of 
for other purposes. Now-a-days even 
this seed is poisoned in a particular 
way for preserving its germination 
value. This seed should not-scien-
tists Sa,y should not-be given to 
poultry or cattle. Are you now 
giving it to poultry and cattle? 

SOME HON; MEMBERS: Yes. 

SHRI VASANT SATHE: Then 
what will be the effect on poultry 
and cattle? 

SHRI S. M. BANERJEE (Kanpur): 
That is why they are getting rotten 
eggs. 

SHIU VASANT SATHE: Only t" 
show their value. How much did .. 
they get? This is a question d',rectly 
related tq this. So this rUpees one 
(!rore worth of seed has to be destroy_ 
ed. Did Y9u suffer a loss on account 
of that7 How do you suffer a loss? 
Kindly see the value of seed for 
three years 1969-70 to 1971-72., It 
is Rs. 103.46 lakhs out of which the 
resillual value that they got by 
selling this seed, as you say, to 
poultry ana cattle owners is Rs. 25.7 
lakJ>s. The net loss was Rs. 78.40 

lakhs. Do you not think this calls 
for a serious inquiry? Who is res-
ponsible for it? What are you going 
to do to the officials concerned? 

The reason is this. The official 
appointed here as M'anaging Directo!' 
is taken on deputation from some 

other de art ~nt  some rAS' e~son 
who has nothing to do with agricul-
ture. He is to be there only for two 
years. During that period, he does 
not want to show any loss. There-
'fore, he shows even this stock as an 
aSlet in the bIilance :sheetand the 
whole thing is inJIated and you are 
not allOwing it ·to be written off. 
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It was to ille credit of thE: present 
Chainnan who took charge in August 
1971, who is an agriculturist, that he 
insisted that this stock muSt be 
written off. But for him, today you 
would have, seen a profit oflts. 50 
lakhs in the balance sheet-on paper. 
What are you going to do about it? 

The question that arises directly is: 
First, are you going to institute an 
inquiry into the working of the 
National Seeds Corporation to eva-
luate the work of the Chairman, 
Managing Director or anybody else. 
Where they had bungled to the 
extent of a crore of rupees, you sit 
silent. Are you going to be just 
passive witnesses to this whole thing? 
Therefore, my direct question is: 
When this thing has come to notice-
it is a fraud, fraud on the exchequer, 
fraud on the public, fraud on the 
growers of seeds fraud on the 
producers, agriculturists-are you go-
ing to make an inquiry through a 
Parliamentary Committee? If the 
present Chairman ie to blame, sack 
him, After al1, his terms and condi-
tions are not even settled. He has 
been given only a stenographer and 
a peon, 

Another thing, Here is a Corpora-
tion which spends today instead of 
~. 12,000, which it used to be, on a 
building Rs. 22,000 per month on 
rent. The total expenditure on per-
quisites and wherewithal is Rs. 50,000 
a month. Are you going to look 
into the working of this Corporation? 
I would urge upon you to immedia-
tely appoint a committee to inquire 
into the working of this Corporation, 
the Committee to consist of MPs, so 
that this loss does not recur? 

SHRI F. A. AHMED: am sure 
the hon. Member would not have 
raised these questions if the facts 
were before him. 

As I mentioned earlier, there was 
~ lr o s~ s in ~~ 1l7  19:67-68 
ana 1 sa:. .~  a:n i~on 
given to the Seeds ' <::orporanon that 
171 ~ 

they were required to produce foun-
datiOn seed of sO much quantity and 
that Will> '$I. the basis of the various 
progranit.which were proposed to 
be undcrt.en by the seed fa!'ms and 
the Central Government in the 
following year. Tblit hon. Members 
must also appreciate" that foundation 
seeds cannqt be produced unless and 
until at least two years' advance 
notice is given to them. On the basis 
of the information these foundation 
seeds, mostly of hybrid variety of 
maize, jowar and bajra but not main-
ly of wheat, were produced and they 
were being supplied from year to 
year. But, unfortunately, they were 
surplus, over and above the quantity, 
required by the State 'Governments 
and the Central Government. After 
,a period of three' or four years they 
become sub-standard and not fit for 
use so far as the seeds are concerned. 
Therefore, when they were condemned 
where they were not considered suit-
able for seed purposes, they were 
allowed to be disposed of, written off, 
so far as the Seeds Corporation is 
concerned. 

It is not correct that in one parti-
cular year that much quantity was 
condemned, In 1969-70 some quan-
tity was condemned; in 1970-71 some 
quantity was condemned; in 1971-72 
some quantity was condemned. The 
total of all these seeds which were 
condemned came to the value of about 
Rs. 1 crore; Rs. 1,00,03,000 or some-
thing like that. 

It was disposed of by selling it for 
4lther purposes. 

SHRI VASANT SATHE: I beg 
your pardon. According to your 
figures, in 1969-70. the value written 
off was only Rs. 9.91 lakhs; in 
1969-70, the value written off was 
?nly Rs. 9.91 lakhs; in 1970-71, 
It was Rs. 10.21 lakhs; but in 
1971",72, it was Bs. 58.28 lakhs. That 
Jl)eans majOr portion that Will> written 
Off wasm 197i -72. 'Why was the stock 
allo ed~ be accmnulated for SI) 
many years? 
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SHRl F. A. AHMED: It was al-
lowed to be accumulated because till 
that year this quantity was not con-
sidered unusable as seed. Only when 
it became sub-standard, it was dis-
posed of. (I nteTTuptions) . 

SHRI VASANT SATHE: Three 
years. 

SHRI F. A. AHMED: Yes; for 
three or four years these seeds are 
kept. 

SHRI V ASANT SATHE: Is that 
what your scientists say? 

SHRI F. A. AHMED: When they 
found it was fit for other purposes, 
the seeds were disposed of. So, there 
is nothing wrong so far as the dispo-
sal in 1970-71 was concerned. And, 
as I said, the seeds were produced 
from 1966 to 1969. If the 1969 pro-
duction was disposed of in 1971 and 
1972, I do not see what wrong has 
been committed. That is very diffi-
cult for me to appreciate, from what 
the han. Member Is saymg. 

Secondly, what I would like to 
point out is this. He said that wheat 
seeds worth one crore of rupees were 
condemned. According to the state-
ment of the Chairman that has been 
denied. The value of the wheat seeds 
is only Rs. 51,000. 

So far as his question with regard 
to the seeds which are supplied for 
purposes of poultry, etc., is concerned 
may I tell him that these seeds are 
dispDsed of for the purposes of poultry 
after they have been w'ashed and then 
cleaned. Then they are supplied for 
other purposes and so on, and it is not 
actHallv a loss. that much quantity 
that has been written off, so fa: as 
the Corporation is concerned. 
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"Proposals for condemnation of seeds 
were pendlng since 1968". 
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~  ~ 'liT ~ 9i'T ~ ~ t 
>111 22 ~ ~~  ~ it 
~ ~ l![1' i Ill: ~ ~ . l:  9i'T 

~ ~ I ;;riI' ~ fifflli'eiT .rn: SfilPr 
~ il~~o r~~~ I 

~ i ~ ~~ ~ ~  
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~ 'lit i :~t 1li ~ ~ ~~.:r  om: it 
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ii ~ ~~ ~ tlt i ~ 
'I>"t ori"l m if;T lffl'If 9i'l: I 

15ft .""'t\'It.oft' .<t : ~
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~ ~i It ~:  <iTl ",,- ~ it 1il r 
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(C.A.) 

m it ~ ~ ~ ~ <'I1ftTf, ~ .r. r 

If( ,,"hi if; ~. '1ft m ~ ~  

~i1 1 ~ l i : ~~ll~ il ~i~li : 
~ fif;ir orm ~  ~ : ~~ flt.fT 

Wli'F.: if; ~ 1fI! 'Iffi ~ ,,'t* 
~l lfTi't1{ ~ cr1 ... ~ 1  

SHRr VASANT SATIll:: We do not 
even know that individual.'. We have 
nothing against that individual. We 
are talking of the policy. 

!!.i\'q;$ l ~ ~ : ~ 

~ ~ f<t; itiJ ~ it ~ 
~ ~ 'tOtlf ~1 ~  ~ ~~ 

~ 0T'T 'P"C tr'IiCT ~ trr ~ .. 

MR. sPEAKER: He did not say 
anythin!\ against the officer. He only 
raised the question that it is a techni-
clU orgahisatton. 

4iI' .~ ~o t ~~: it it 
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i r~1 itit~ ~~ l ll :~ 

~r : .. : a~ :r ~  ~~: 7 ~ ~~

Wif mi \flIT' 9i'<.'fT ~  i ~ 

~ '!ft ~ ~ m lIT 'iff<: m;;r ire 
~ if; anG' ~~ ;;mIT ~ f<l; ~ tr'if-

~ m ~~  'ifAA il~~ l!:lllT lIT 

~ i "'" ~ ~rer ~ f'f. l?f+lirn'f 
lit\' ~ "'"' ~ ~~
~ 1TrriT ~ I 1969"70 if ~ 
~ ~  <rill' fiI;m, 1970-11 
if ~ .li : ~  1971-

72 i ~  ~  f'lilTT I ~ ~ 
~ tfr.r ~ .~.~ .r r~~ I 
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tft ~ ~ : ~.~ <f>W 'l(Tf\f; 17 
~ ~  ~r ~ ~ ~ r To ~~ 

iliT{l ~1 ~~i  ~ i tl1 r 

Of;F i ~ . i '[.f-1" fq'1':" Of;i /fi'fI;f'Jf;lf 
~ r +1'<.; m<r it '<1<'1" . . ~  ~ l1  ~

'RT IIilA'lifr.i m ~ ;jf i't ~ ~ 
fOf; +mr r ~ '11: 1966 if, 1967 if 
W I 9f) 8 if .rt'liTim ~ ~ f<r;it 
~~~a :.  i ~ n:.r~it~r~r~ 

~ ~  ~ 1 n:~q it if ~~.~ 

~  ~ i (Interruptions) 

:VIR. SPEAKER: You should not be 
pleased onl,y when anytOiDg eomes ae-
coroing to your satistacnOB. Some-
times, it is not IIcccording to yom-aatis-
ff.c*i9<l ~q  'YI'll . >the", Yi!1l should 
have patierwe t-o listltI1· 

SHRI VASANT SATHE: The Minis-
ter is being misted by the otlicers. 
There is a need for seeds in this 
country. The officers tell him that 
seeds were surplus. We do not want 
our Minister to be misled by these 
officers. 

ssit~ t ~:li ~ 

.~  % $r f<I;<t l:W .1ffit ~ ~ : ~ 

~ ~ (!"'li 'l.B'1: ~r~ 't" ~ l 1: 1 ~ 

~~~ i li ~ : 

~~ :~1 ~  ~~~  ~ 
m ~ I il" .~ m-oft ~ '0'fiT ~ 
~ l1 Po ~~~ r ~ i : 

~ ~i~  ~ ~ «fr. ~rn '11: 'liT 
lR ~ ~ w ;:;rq ~r f'iI;1rr ;;nm ~ 

~~··~~r .~ ~ ~t~r 

~ ·if fw..-r ~ : ~ rr  l ~ 

1ir ~ r~ ~ ~ r 

~ t ~~~ . ~~. rr~ 

~t fOf; ;rq ij"iii"e-<r ~ ~n: il{or 
~~~~~~r~~~ 

t r~~·~· :r~~ 

ffrn: ~ il> f.iiil" ~ ~ '1" .fi;rii ;:;rnt/ 
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~~~~  .. 1 ~~~~ 

~ 1. t ~r r ~ ~~ 

~~~ ~ ~ t~ 

~t ~ ~ #-riQ:"'f.r ~r llre  ~ 

~ l l i:i~ 1 i t te: q. ... 'rr ~ ",,"Ii: ~ ic t 

~ '!I'n: ;;fr ~ ;:f"ts Q:1crr ~ ~r f<.;<rr ;;rrm 
~ I ~ ~l 1 if ~ ~t l ~ fiI; 

;it 1 i ~~ r~ ll . i <;", ~ t, <IQ 
WUCf t 'I :~ r~ i~1ir 1Ii'l' ~ ~ 

q~ ~ 1l  ~  ;;;rm t I 

1!111 ~ _  : If.!' '1lfT'li1\T t". 19W1 
~re chrr<: c:o': ~~. I 

.n ~ .roft .r~  ;;rr ~ ~ 

~l i l i : gm <IQ ~~ ~r fiI; ~ Of;1" . 
11M l!!T 'l'i.,. ~i t '3"'fi.T iRr '1{t ~ 
¢mt flIT fiI; ';r;rot" ~ ~q ui-:o s:'1" 
.mit ~ iW m '3'>l"*," .~ t" Ilftrq 
piT / ~ <m'ir ~ m.r ~ '!>:1m .r"IT 
li'IT I 

SHRI N. K. P. SALVE (Hetul): On 
a point of order, Sir. 

MR. SPEAKER:: No point at order 
during the Calling Attention Motion. 
We have the practice of not entertain_ 
ing any point of order either during 
the Question Hour or during the Cal-
li!lg Attention Motion. This is the prac-
tice that we have been following. Shr; 
J"yotirmoy Bosu. 

SHRI N. K. P. SALVE: On a point 
cf clarifioatlon. 

Is it .just 1Ill acad-Imic ·question? He 
asked two most important questions. 
He 'made an alleg.atioD ·about wilful 
manipulation of=ullts and he asked 
lPhat &pecific 'action the Minister was 
going' toltaJre on 'account 'oI. "HIlS terri-
ble Ioes ·to ~ic  this.co.porationbas 
been put. ~ 1halre nat be ml ans-
wer to that? (lnte1'11/.ptions.) 
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MR. SPEAKER: Mr. Salve, please 
sit down. 

SHRI PILOO MODY (Godhra): We 
are quite prepared to wait patiently 
for an answer. Let him think about 
it and answer. Meanwhile, we shall 
suspend the proceedings of the House. 
But he must answer these questions. 

MR. SPEAKER: This is not a point 
of order. This is just a Bllbmission. 
Only those members whose names are 
in the list can ask questions. 

~ ~:~~ 
~~~~~a s li i~ I 

m ~ if ~ w:rr I l ~ 'liT 

~ P  m<1T ~ I .n .n~ if; 
~ :r~ ~ ~ ~ it '!ia'11 l ~ 

~~ n ~1 

"" ~ fioI1f'If : ~ ~ f\I;ln 
~~ ~~ ~~ ~ 

rornr~ 1~1l~ q ~~ I 

~ t r :~~~ .l ~ 

~~c o1 ~ I 

"" ~ :r 1R\'f) ~ : ~ <ref 
~ ~ om ~ ~ f.r;rm;ft ~ t ~ ~ 

~ ~ l:rn  <n: ~ac l  ~ ~ 

~~  

~~: wm-~ gm 
~ ... 
Reyaiuation is not devaluation. 

MR. SPEAKER: I think, you are 
also a Jyotirmoyed. Otherwise, there 
was nothing else. You had tum. 

Also I would like to say this. Mr. 
Madhu LimaYe raiSed a very vital 
question. If the Minister is not in a 
position to answer now, or if he thinks 
that the position is clear even later 
on, he may look Into it. 

Mr. Jyotirmoy BOIU. 

SHR JYOTIRMOY BOSU  (Diamond 
Harbour): The affairs of the National 
Seed8 Corporation are a typical exam_ 
ple of the performance of the ruling 
party. They are making a mess of the 
whole thing in this Rs. 250-crore pub-
lic sector project. I will give certain 
examples. 

We were alarmed to see a report in 
the newspaper that the National Seeds 
Corporation recently destroyed wheat 
seed worth about Rs. 1 crore because 
it was found to be suh-standard-the 
Chairman, a defeated member of the 
ruling party told newsmen .... (Inter-
ruptions). All right, I withdraw it-
a member of the ruling partly told 
newsmen. 

Again there is an other newspaper 
report dated 23rd June, 1972. It talks 
about Rs. 2-crore worth of seed having 
been damaged. We want a clear IIDd 
categorical answer on that. 

There is another newspaper report 
dated the 3rd December, 1972 which 
says: 

"The National Seeds Ccrporation 
has suffered a loss of over as. 5.5 
lakhs during 1971-72 owing to the 
damage caused to its accumulated 
stock of high-yielding seeds". 

In the statement-I call it a state-
ment of ac~ount i en by the hon. 
Minister, Shri F. A. Ahmed, for whom 
I have no disregard-but tbis Ministry 
is nothing but an awful mess-it is 
said: 

"The National Seeds Corporation 
normally do not destroy condemned 
seeds of fooderops". 

Now, what is the abnormally prevail-
:.ng? I have given three or four sets 
of example. Mr. Fakhruddin Ali 
Ahmed Saheh may kindly explain 
what is the abnormality that is sur-
rounding the National Seeds Corpora-
tion of India to-day, a 250-crore 
project, requiring them to destroy 
seeds worth Rs. 1 crore over a very 
short span of a year. I have given a 
statement given on authority. r do 
not wish to say that it has been given 
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by the Chairman, but it has been 
given by an authority which says 
that the National Seeds Corpora-
tion condemned seeds of the value of 
Rs. 16.16 lakhs in 1969-70, Rs. 16.93 
lakhs in 1970-71, which suddenly 
jumps to Rs. 70.37 lakhs in 1971-72. 
Now you have a lot of skeletons in 
the cup-board, Mr. Fakhruddin Ali 
Ahmed Saheb beacuse what has hap-
pened? These figures are cooked up 
figw:es be:ause the loss of 1970-71 is 
the same as of 1969-70. What has hap-
pened in the meantime? The average 
annual loss of Rs. 16.90 lakhs has 
jumped to Rs. 70.37 lakhs in 1971-72. 
We want a clear and categorical ans-
wer about that. 

Another thing, the residual value, 
strangely enough, in the case of 
Rs. 16.16 lakbs, was Rs. 6.25 lakhs and. 
in the case of Rs. 16.93 lakbs it was 
Rs. 6.73 lakbs but in the case of 
Rs. 70.37 lakhs it was just less than 
double-Rs. 12.09 lakhs. Would you 
kindly make a note and explain this 
to us? 

I would also want to know and the 
House is also interested to know the 
fullest possible details of the dis-
posals of the seeds that you have 
condemned or you thought unfit. 
Also we want to know whether the 
seeds were treated with chemicals 
and pesticides for their preservation 
which make them unfit for human 
consumption by human-beings, birds 
or cattle. I also would like to know 
whether they are treated with in-
secticides and chemicals for preserva-
tion purposes. 

There was a report about the 
Chairman of the National Seeds Cor-
poration who seems to be more in-
volved in the politics. This is Hin-
dustan Times Editorial which says: 

"The report that the Chairman 
of the National Seeds Corporation 
seems to be more involved in poli-
tics thar.' in advancing the activi-
ties of the Corporation comes as 

disconcerting evidence of an in-
creasing tendency to treat such offi.. 
ces as sinecures or as resuscitation 
centres for aspirant politicians to 
the detriment of the public good." 

As I have said it in the beginning 
these corporations have become an 
asylum for Congressmen. Then it goes 
on to say; 

"The NSC has been llllder a 
cloud for some time. Following a 
debate in the Lok Sabha last year, 
a parliamentary committee was 
appointed to inquire into several 
complaints of malpractices and 
questionable transactions resulting 
in loss ... " 

Serious loss. It also says: 

"There are complaints from far-
mers that they do not get good 
foundation seed without using po-
litical pressure, or they are sup-
plied with sub-standard seed." 

Sir, they have made this National 
Seeds Corporation a playgrolllld for 
politicians. Sir, this is the Editorial 
of 26th February 1972. Will the 
Minister kindly tell us-I have asked 
a few questions. When was the Par-
liamentary Committee constituted? 
What were the terms of reference of 
the Committee and. when were they 
supposed to submit their report? 

Its internal ad inistratio~ is also 
another scandal. 

The National Seeds Corporation, a 
Government of India undertaking is 
faced with a seedy problem. With 
its Chairman mostly on 'official tour' 
in his home town and the Managing 
Director's chair vacant for more than 
nine months, many of the projects of 
the Corporation remain tmiroplement-
ed for want of decision making at 
the top levels. This is what a report 
in HindustanTimes of 24th February. 
1972 says. It then goes on to sa:r~ 
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''The tour programme file of the 
ChairInan who took over as Chair-
man in August last shows that he 
has been visting Yeotmal or Nag-
pur 'on an average three times a 
month, each trip lasting about a 
week on official duty ... 

lnquiries suggest that the Na-
tional Seeds Corporation has no 
project of any significance in Yeot-
malar Nagpur to warrant the 
Chairman's frequent official visits. 
On the other hand the Chairman 
has reportedly not so far found 
time to visit any of the major foun-
dation seed farms or d~tri ution 

centres such as Pantnagar." 

The whole thing is in a mess. The 
administration is in a mess. It has 
become a playground for the Con-
gress politicians and the people are 
making money like making hey while 
the sun shines. 

SHRI PILOO MODY: Even the 
sun has gone out. 

SHRI JYOTIRMOY BOSU: Also 
Members of Parliament have com-
plained that its funds are ~used  

but the 'Minister said. 'We do not 
acCept it.'. 

The ides read~o laint ~ that 
seeds are sold to their own at e~

orbitant prices. It is sold through 
their own henchmen, through their 
own agents who are privileged 
a,gents! We want a clear, categorical, 
answer tq these questions. What 
have they got to say about the dis-
posal-of these seeds apd whether they 
werechemicalltt treated or not? 
Will he reply regarding my other 
point concerning ctia'rges with regard 
to appointments? 

/ 
SHRIF. A. AHMED: Taking the 
last point first, 1 have no such report 
that they were ,solI!. at exorbitant 
prices <ir. to therr ',favourites and if 
he h;l.sany$ecific 'case, he can hand 
it ovJr "oDie 'and 1 'will make en-
quin~s 'abci\it 'this ina'tter. He a~ed 

why the value in 1971-72 is more 
than in previous years. This ~ obvi-
ous for the simple reason that the 
surpluses were available from 1966, 
1967 and 1968. More and more quan-
tities became available in 1971 which 
were condemned. I think 1 have al-
ready replied on this point. There-
fore, the value was more in 1971-72 
than in earlier years. 

I think the Committee which he 
mentioned was set up in 1972. I will 
verify it, but my impression ~  1972. 
We have got to await the present 
Commitiee's report which is e~ ected 

i 1 ePt~ er 1 7~  andthen when the 
report IS aV811able we win take 
necessary action. I have already said 
that it is not wheat, but this relates 
~ soyabeen, maize, bajra, jute and 
variom otlier things. That is not be-
cause they were not disposed of, but 
because they were surPlus. I have 
got the details here. If you like I 
can given the figure so far as surplus 
i$, concerned. ,It is, true that the che-

ii.~als were treated "with chemicals 
but before they were disposed of they 
WI/re ,washed and cleaned. This was 
.idne ~ ore they l~re disposed 6f for 
poultry and so on. 

13.00 hrs. 

SlIRI C. K. CRANDRAPPAN: 
~nuic err  : r t is very clear 
from the!itaterriimt made by the 
han. Minister that the N atiomi1 Seeds 
Corporation has been running into a 
mess. From the statement of the 
Minister it was clear that there were 
surPlus seeds which they wanted to 
dispose of. I do not know why the 
Government could not make a scienti-
fic sur\tey to know e~actl  what is the 
seed requirement' of the country. This 
institution is being financed in a big 
wlty. They must haVe such resOurees 
by which they can make from time to 
time the necessary survey so that tha 
seert ri!aillrements of the country 
woilld' be uncterstood anti the seeds 
pI-Oaucea _din, to the necessities. 
lJu't,.it is 'Very Clear 'DOW from what 
f\fSt now Shti. Bdil had stated 
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that on three or four occasions 
crores of rupees worth of seeds 
had been disDosed of or destroy-
ed. And it has become a routine busi_ 
ness with the National Seeds COr-
poration. Therefore, I would like to 
know whether the Government is 
conducting any survey from time to 
time regarding the requirements: of 
seeds in the country and whether they 
are producing the seeds according to 
the requirements. If they do not do 
it. what exactly are the reasons which 
are standing in the way of the Govern-
men: to know as to why they are not 
doing that? The Government, while 
answering a question of Dr. Renen 
Sen, stated that they had already ap-
pointed a Committee headed by a 
Member of Parliament to look into the 
matter of corruption. nepohsm and 
tavouritism. The Minister sat down 
qUIetly. Here is a report in which the 
name of 8hri Gad.gil has been mention-
xl who is heading the Committee. If I 
am not mistaken, I 'think, he is also 
one of the Members of the Board of 
Directors which is accused of corrup-
tion. And it is very strange that for 
this body which is accused of corrup-
tion, which is accused of nepotism as 
also favouritism, you have selected 
one of the members of the Board of 
Directors and put him in the Chair. 
And he is now sitting in judgment. 
This will not bring justice and this 
will also not solve the problem. Why 
I am saying it is this. The employees 
of the Corporation are thoroughly 
dissatisfied and' it is impossible for the 
Government to expect their coopera-
tion to run the Corporation on a 
sound basiS. If you want to run the 
Cotporation in a reasonable manner, 
the:> you should also ensure that 
justice will be done to the 
employees. The committee appointed 
wiil not bring any justice 
demandedhy the 'emp16yet!s of "the 
Corporation which you have promis-
ed. In this report, 01). a ~ 7, it has 
been emphasised onttle role of the 
private. 'Sector . as "altainst the public 
sec\tor. In the teld n~eeds  COrpOra. 
tion, my fear is that :there is a de-
1ieerate a~ to sabotage the-public 
sector in the interests of' the private 

sector. I would like to know from 
Government what is the policy with 
regard to tbis role of the public sec-
tor as also that of the private sector. 
You say that the committee appointed 
will be headed by a Member of 
Parliament wno is a member of the 
board of directors. I want to know 
whether you are conducting, from 
time to time, surveys regarding the 
needs for producing the seeds ac-
cording to requirements. 

SHRI F. A. AHMED: As I pointed 
out earlier, 80 far as production of 
seeds from 1966 to 1968 is concerned, 
it was all phased as per the targets 
fixed. But, unfortunately, the target . 
figure fixed for the requirements of 
seeds was such that the requirements 
.of seeds became surplus and for some 
reason or the other, that target could 
not be achieved. 

DR. RANENSEN: What was the 
assessment made? This was his ques-
tion. 

smr F. A. AHMED: After that, 
when we found that that was not the 
correct procedure to follow. we bad 
started a new procedure namely that 
unless and until an indent is placed 
on the State Government and the 
Central Government indicating their 
requirements, steps for producing the 
foundation seeds will not be taken up 
by the National Seeds Corporation. 
Over and above that. we are holding 
meetings at the zonal level every six 
months to ascertain the requirements 
of the States within each zone. And 
what is to be undertaken by the Na-
tional Seeds Corporation and what is 
to be undertaken by other authorities 
is also assessed, and on that basis, the 
programme for the Seeds Corporation 
is drawn up and the 'productiOn of 
oundation~seed ,is und"ertakim. 

So far as the appointment Of a 
Member of Parliamerit for making an 
inquiry is ~ncerned  have nothing 
aiatnst fbat Member, and r liope that 
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[Shri F. A. Ahmed] 
whatever is proper will be ascertain-
ed by him and will be placed before 
us as a recommendation for us to 
examine and then taken a decision on. 

SHRI C. K. CHANDRAPPAN: Here 
is a body which has been accused of 
nepotism etc., and we find that one of 
the members on the board of direc-
tors has been appointed as the chair-
man of an inquiry committee, as if 
there was no other MP vailable. It 
is a very strange thing ~ is happen-
ing. 

SHRI F. A. AHMED: I have no 
doubt that the Member of Parliament 
who is making this inquiry into the 
working of the Seed!j Corporation 
will give a report which would be 
proper and fair. There is nothing 
against the Member, and I have every 
confidence in him. 

SHRI H. N. MUKERJ'EE (Cal 
cutta-North-East): What is all this? 
He is himself a member of the board 
of directors. How can he conduct the 
inquiry? How can this pass muster? 

DR. RANEN SEN: How can he 
choose one of the members of the board 
of directors for this inquiry? 

SHRI H. N. MUKERJEE: How can 
it pass muster? He is a member of 
the board of directors, and he is also 
chairman of the Inquiry Committee 
conducting an Inquiry into the mis-
doings of the board of directors. How 
can this pass muster? There must be 
a rational explanation. 

SHRI SHYAM NANDAN MISHRA 
(Begusarai): The very purpose of 
the inquiry will be frustrated, if he 
does not reply to this point satisfac-
torily. 

SHRI H. N. MUKERJEE: How 
can he say I have every confidence'? 
Who the hell is he? A great Moghul? 

MR. SPEAKER: There is a privilege 
motion by Shri Ram Ratan Sharma ... 

SHRI H. N. MUKERJEE: When 
thi kind of thing '·comes up, is it 
no't necessary to have some little 
satisfaction? The han. Miuister said 
that he has confidence in him. Who 
the hell is he? He must tell us and 

he must satisfy the House, and he is 
responsible to this House. 

SHRI SEZHIYAN (Kumbakonam): 
It is a very crucial question. The 
activities of the board have been 
called into question. We find that· a 
member sitting in the board of direc-
tors has been asked to conduct the 
inquiry on the working of the board 
itself. How will it do justice to the 
case? 

How can one expect an objective 
and impartial inquiry? 

MR. SPEAKER: The hon. Minister 
has replied to the point already. 
Whether it is proper or not, it is not 
for me to tell him about it. 

SHRI C. K. CHANDRAPPAN: The 
House must be satisfied. 

MR. SPEAKER: Prof. Mukherjee 
has raised it and it is for the Minister 
to satisfy him or Dot. 

SHRI F. A-AHMED: I have noth-
ing against the Member who is con-
ducting the inquiry and I have every 
confidence in him. 

SHRI C. K. CHANDRAPPAN: I 
have a submission to make. When the 
Members who are sitting in the Op-
position put questions to the hon. 
Ministers, you often ask us to be rele-
vant, and you often scold us when 
we go out of relevancy .. 

MR. SPEAKER: I do so for all sec_ 
tions of the House and not only for 
this side. 

SHRt C. K. CHANDRAPPAN: 
When the Minister gives a totally ir-
relevant and absurd answer, you have 
to scold him and you have to pull 
him uP. 

SHRt SEZHIYAN: Please pull him 
up. 

MR. SPEAKER: I do not scold any-
body, I never scold anybody, but I 
only say 'Do not do it'. J do not like 
to scold anybody. 

SHRt C. K. CHANDRAPPAN: You 
guide us. 
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MR. SPEAKER: I have no guidance 
to give. I allowed the hon. Member 
to put the question, and the hon. 
Minister has replied to it. 

SHRI SHYAMNANDAN MISHRA: 
May I know whether the public pur-
pose will be served by the kind of 
answer that he has given? There is a 
definite public purpose in tabling a 
calling attention motion. 

MR. SPEAKER: Under the rules, 
the hon. Member has put the question, 
and the hon. Minister has answered 
it. Shri R.  R. Sharma. 

PROF. MADHU DANDAVATE 
(Rajapur): had tabled an ad-
journment motion .... 

MR. SPEAKER: No, no. Please sit 
down. I have not allowed it. 

PROF. ~  DANDAVATE: I 
want to seek a clarification. It is very 
important. 

MR. SPEAKER: Clarification on 
what? It is not a subject for an ad-
journment motion. I never allow 
these matters under an adjournment 
motion. 

(Interruptions) 

MR. SPEAKER: Do not make ad-
journment motions so common and 
cheap. 

PROF. MADHU DANDAVATE: It 
relates to a specific failure of Gov-
ernment .... 

MR. SPEAKER: Because Judges 
are not being appointed, there should 
be an adjournment motion? No. 

PROF. MADHU DANDAVATE: 
had tabled an adjournment motion. 
1 have also given notice under rule 
377. I have also tabled a call atten-
tion motion. 

MR. SPEAKER: I did not allow the 
adjournment motion. 

PROF. MADHU DANDAVATE: The 
entire House is agreed that this is 
an urgent issue. 

MR. SPEAKER: No. I have called 
Shri R.  R. Sharma. 

(Interruptions) 

MR. SPEAKER: I do not hold it 
in order; it is not a matter for an 
adjournment motion. I am not going 
to allow it. 

~~~~ ("jcOT) : ""'Til' ,",-1' 
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PROF. MADHU DANDAVATE: It 
is a very clear failure of Government 
on the subject of appointment of 
Judges. 

MR. SPEAKER: Do not bring for-
ward such a fantastic proposition that 
Judge!\ are not being appointed; 
therefore, there shOuld be an adjourn-
ment motion. 

(Interruptions) 

MR. SPEAKER: I am not allowing 
any body. 

(Interruptions) 

MR. SPEAKER: When the proper 
time for 377 comes, I will see. So far 
as the adjournment motion is con-
cerned, I am not allowing it. 

PROF. MADHU DANDAVATE: 
have given nofice under rule 377. 

I 

MR. SPEAKER: Please sit down. 
By merely giving notice, you are' not 
entitled to raise it. 

(Interruptions) 


